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ASHOK JINDAL 
 

 

  When the matter was called, a request for adjournment has 

been received from the appellant.  

2.  Records have been perused. On perusal of the records, I find 

that on the last date of hearing i.e. 29 May 2019, the adjournment 

was granted subject to payment of Rs. 2000/- in Prime Minister’s 
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National Relief Fund and thereafter matter was required to be listed 

today.  

3.  As appellant has failed to comply with the order dated 29 

May 2019, in these circumstances appeal is dismissed for non 

compliance of the order dated 29 May 2019.  

  

(order dictated and pronounced in the open court) 
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